
35OZ67  

Coram : Hon'ble Mr. P.H. Trivedi : Vice Chairman 

Hon'ble Mr. P.M. Josh! 	: Judicial Member 

28.7.1987 

Heard Mr.M.K.Paul 'earned advocate for the applicant. 

Admit. Issue notice on the responnts returiable within 

45 days from the date of this order. Ay action taken 

by the respoudents in regard to any appoinnents made 

will be subject to the result of the case and the respondent 

are directed to inform the persons affected if any of 

tiis direction. Adjourned to 	 for further 

direction. 

(P .H.Trivedi) 
Vice Chairman 

(P .M.J1~hi) 
judicial Member 
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C.A./350/87 

Corani : Hon'ble Mr P H Trivedi 

Hon'ble Mr P II Josh! 

Vice Chairmin 

Judicial 1mber 

21.9.1987 

Learned a.dvocrte5  Mr ::i( Pul for be ap-c1icnt 

nc Mr BP. Kyda for the r espondents prosent, Mr Kyeda 

has filed rely. The cse is djourned to 1th Novenber, 

1987 for 1-icring. 

C P H Trivedi 
Vice Ch irrnan 

P 	shi 
JudicØ. Member 



3.A./3 50/87 

CO1:.. : I-Jon' ble I4r.p.H.:1rjvcdj 	: Vice Chairman 

Hon' ble Mr.D.K.Agrawal 	: Judicial Member 

25/1  0/1990 

Mr.3.I.Kyada learned advocate for the 

repondents present. At the reuest of Mr.i(.K.Shah, 

speaking for the Bar Association, that due to disturbed 

conditions some advocates may not be able to appear, 

the cae ma' be adjourned. Allowed. Registry to post 

Ok 

	 the case accordingly. 

Cc 

( ID.K.Agrawal 
Ju(icial 1,11ember 

( P.H.Trivedj 
Vice Chairman 

AlT 
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Coram : Honble Mr. P.H. Trivedi 	: Vice chairman 

Horisbie Mr. J.P. Sharma 	: Judicial Member 

12Jl99O 

Mr.h.K.Paul, learned advocate for the petitioners 

files lear - note. Mr.B.R.Kyada, learned advocate 

for the respondents present. The case is adjourned. 

(j.p . Sharma) 	 (2.a.Trivedi) 
Judicial Member 	 Vice chairman 

a.a.b. 


